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CENTRAL ADMINISTRATIVE TRIBUNAL

MUMBAI BENCH

C.P.Nos.B64/2002, 66/2002, 66/2002 & 67/2002

in |
0.A.Nos.605/2000, 605/2000, 810/2000 & 61?/2000.
%riday. this the 1st Day of November. 2002.

Coram : Hon’ble shri Justice Birendra Dikshit, Vice

Chairman.
Hon’ble 8mt.Shanta Shastry, Membar (A).
A.B., Kambli,
Assistant Commissioner of Central
Excige, Puns-II Commissionerate,
ICE House, Sasscon Road, Pune-1. .. Applicant in

04 .805/2000.

C.M. Amrute,

Inspector of Central Eicise,

Belapur-II Division, Mumbai VI

Commissionerate, CGO Complex,

Vth Floor, CBD, Navi Mumbai. .. Applicant in

QA.B06/2000.

S.M. Hiremath,

Superintendent of

Cantral Excise (Retd.), Kalyan II,

Division, Mumbai III .
Commissionerate. _ .. App]icant in

-

QA.610/2000.



NOML Mulla, ‘

superintendent of
central Excise {Retd.}, T
Division, Mumbai III Comm
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3. The Chairman, . : o

Union Public Service Commission,

Dholpur House, New Delhi-411001,

4 fhairman, Central Board of Exciss | 5_

& Customsi Narth Block, :

New Delhi - 110 001, . .. .Respondents.

f

{
1. Shri M.K:Zutshi

‘Chairman, Central Board o
Excige and Customs,

North Biock, New

New Delhi - 10 001.
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, Shri v.5. Masurkar, Advocate appearing for
applicants states that High Court has grantad stay
against operation of Order in, question. As the operation

of  judgment stand stayed,.- we are of aninion that no
proceedings can go on under contempt petition for wilfyl

2 ordar, Undsr aforesaid
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